| TEM NO 42

COURT NO. 8 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 28741/2015
(Arising out of inpugned final judgnent and order dated 10/08/2015
in FAFO No. 240/2014 in CVMA No. 50304/2015 passed by the High Court
O Judi cature at All ahabad, Lucknow Bench)

RETAI L SALES MANAGER | NDI AN O L CORPORATI ON LTD.

ANI L SI NGH AND CRS.

VERSUS

Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT.)

Date : 16/10/2015 This petition was called on for hearing today.

CORAM :

For Petitioner(s)

For Respondent (s)
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Reason:

HON BLE MR, JUSTI CE RANJAN GOGO
HON BLE MR JUSTI CE N. V. RAVANA

Meenakshi Arora, Sr. Adv.
Mal a Nar ayan, Adv.

Rahul Narayan, Adv.
Mohit Si ngh, Adv.

Aman Preet Singh, Adv.
A. Venayagam Bal an, Adv.

Ri shabh Sancheti, Adv.
T. Mahi pal , Adv.

SS 55 5557

UPON hearing the counsel the Court made the follow ng
ORDER

List along with SLP(C)No. 29894 of 2015 and
SLP(C) No. D. No. 35184 of 2015 on 6th of Novenber, 2015.

In t he meant i e, order of t he Hi gh Court

shal | rermai n suspended.
( MADHU BALA) (ASHA SONI )
COURT MASTER COURT MASTER

Petitioner(s)



